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This appliction has come up for hearine before this 

Tribunal to-day, Hnn'ble Vice Chairman made the following:- 

F. F: U C R 

In this transferred application received from the High Court 

of Karnataka under secticn 29 of the Administrative Tribunals Act, 

1985 (The Act) the applicant has sought for a direction to the res-

pondents to regularise the period from 4.2.1975 to 5.9.1981 as spent 

on dty. 

2. 	At the material time, the auplicant was workinc as a Store 

Keeper in the Office cf the Commandant, HQ MEG 	Centre, Bangalore. 

In a disciolinary proceedincs instituted aqainat him under the 

CCS (CCA) Rules, 1955 (Rules) the applicant was removed from service 

on 4.2.1973 by the Commandant which was also affirmed in appeal 

also. But the President of India exercising the power of review 



under Rule 29 of the Riles on 14.8.1581 (Annexure A) set 

asids the orders made by the authorities and directed a 

de nova enuiry ints the alleqed misconduct of tht applicant. 

The order made by the I resident which is material reads thus :- 

Now, therefore, the President, in exercise of the 

powers vested in him under sub—rule 25(l)(c) of 

the CC(CC&A) Rules, 1065, orders that: 

the case is remitted to the competent disciplinary 

authority for initiating fresh disciplinary procee—

dinps from charqe—sheet stage and for passing 

appropriate orders; 

Shri M.V.Plathew be allowed to resume duty 

immediately; 

The pririoJ from the date of removal from service 

till he actually rejoins duty will be regularised 

later on.0 

In pursuance of this order a fresh Inquiry was held and the 

applicant has again h :en eamoved from srvice, the validity of 

iehicL i challenged by him in Application No.913/86 posted to 

24.11.1916 for hearing. 

3 • 	Jhmn the respondents did not carry out the directions of 

the President in riira 3 of the directions, the applicant moved 

the High Court in writ petition N0 .1/l69/82 se,akinq a direction 

to the respondents to comply with the same which was allowed by 

th High Court as an interim measure. uihen the respondents delayed 

in cnmplyino with those directions the applicant instituted 

Contempt of Court proceeds ngs before th Hiph Court in G.C. 

Mpplicetion No.126/85. 	On 30.5.198 a Division Bench of the 

Hich Court consistino of Daoannatha Shetty & Patil, J, disposed 

of the sale in these words:— 

tiThe Cental Government Standing Counse has tendered a 
cheque for Re.57,784.45 ps. as salary and other allow-
ances payable to the complainant. The ccmplainant is 
present in Court. He has also been identified by his 
counsel Shri K. Oridhar. Shri Sridhar also receives 
the cheque and hands it over to the complainant, who 
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acknowledges receipt thereof. Since the order of 
this Court has been fully complied with, we drop 
the proceedings." 

From this, it is clear that the respondents havie counted the 

period from 4.2.1975 to 6.9.1981 as spent on duty by the applicant 

and have paid him all the amounts due to him also. 

But still the applicant Shri M.V. Mathew who arded his 

own case1contends that his case for promotion had not been 

considered and other consequential benefits flowing from the same 

had also not been settled, 

Shri M.S. Padmarajaia2h, learned Senior Standing Counsel 

for Central Government appearing for the respondents contends 

that the order of the President and orders made by the High Court 

had been fully complied by the respondents and this application 

no longer survives for consideration. 

Uihether the applicant is entitled for promotion before the 

institution of the disciplinary proceedings and during its 

pendency or not 9very much dependon the outcome of the order to 

be made by this Tribunal in Application No.913/86. But at this 

stage we cannot ra11y examine these aspects in this application 

which is only limited -to treating the period from 4.2.1975 to 

6.9.1981 as spent on duty. We are 	of thr view that this claim 

of the applicant has been fully satisfied by the respondents and 

there is nothing rnoro that remains to be examined and decided by 

this Tribunal. 	We p ,therefore, dismiss this application as 

having become unnecessarywith no order as to costs. 

Application is dismissed. 
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